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[Shri Saugata Roy]
and D.C.A. Madras; are required to 
handle 360,000 bills, 100,000 bills and
60,000 bi'ls respectively to justify their 
Staff strength.

Prior to 197a. most of the contracts 
were allocated to New Delhi. Calcutta
Bombay and Madras according to the 
nature of stores and this office would 
get its due share for the justification 
of sufficient staff strength. But after 
1973. a scheme of decentralisation was 
introduced by the DGS & D, the
central agency responsible for place
ment of all such contracts, according 
to which the payment authorities were 
to be baaed according to the location 
of the suppliers. After the said 
decentralisation, many of the contracts 
were shifted from Calcutta to other 
offices, resulting in a substantia) 
downfall in the receipts of bills. A
review of the figures of the past year? 
would substantiate the above state
ment beyond any conjecture;
Period of

review

1972-73
1973-74
1974-75
1975-76
1976-77
1977-78

Number of bills 
handled by the 

Calcutta Office
2,02,938 
1,72,315 
1,48.194 
1.51.484 
1,08.262 

73,872

That the other offices are getting 
snore than their due share of work 
will be amply manifested from the 
following figures;

1977-78

New Dal hi
Bombay
Madras

Hcqui' e<l Actual 
quota bills

handled

3,60,000 3,90,135
■1,00,000 1,53,371

60,000 75.480

The shortfall in the workload has 
threatened the very existence of this 
office. The vacant posts are not being
tu rn  in and as many as 50 oosts are 
lying raoaat in different grades la ttJt

The above decentralisation of mpttk 
with effect from 1-5-78 has not been 
made on the basis of equity and jus
tice and as a result this office is being 
allowed to be dried up.

I would request the hon. Minister to
make a statement in this regard.

( iv )  R epo rted  d e m a n d  f h o m  t h e  b a il *
WAYS FOR DECLARING TUB BVRDWAN-
A s a n s o l  a r e a  a s  a  s u b u r b a n  a b b*

SHRI ROBIN SEN (Asansol):
With your permission, Sir, under rule
377, I wish to make the following
statement:—

The West Bengal Legislative As
sembly has unanimously passed % Pri
vate Member’s Resolution demanding
the railways to declare the Burdwan- 
Asansol area as suburban area and to
extend it. This thickly populated in
dustrial area having 165 coal-mines 
and hundreds of big and small indus
tries, is seriously handicapped for
want of frequent rail services. Hardly 
30 per cent of the people who are 
working in this industrial belt have 
got quarters near their work spots and 
the rest have to travel either by
buses or by trains which normally are 
overcrowded posing grave risk to their 
lives.

Hence I demand for the immediate
extension of suburban area upto Aaan- 
sol and, I hope, the Central Govern
ment will honour the Resolution una
nimously passed by the West Bengal 
Assembly which reflected the aspira
tions of the entire population.

(v) Reported waektoto by an Ajero-
nautjc Expert about obsolete
EQUIPMENT INSTALLED AT CIVIL AND 
MILITARY ADUriSUJg.
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